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IB response to the orcier sheet dated
9,10.95, the applicant has filed flA vide
Dy.NO.7980 dated 11.10.95, which was taken up
for hearing today in the presence of the
learned counsel for the respondents. He has
filed a copy of On No.y7/92-Est t. (Pay-l)
dated 4-11-1993 (Annexure A-21) issued by

the DoPT. The applicant has fairly conceded
that this OM dated 4-11-93. does not cover

the case of the applicant for stepping up

of pay vis-a-vis Shri P.K. Plalhotra but this clar
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('(^p) Rules, 1986 fully couer his case on the^wi^ogy of the
stepping up done in the case of Shri G.S. Halhan mentioned

in para 0.4(l2) of the OA. Shri Plalhan's pay had been stepped

up uith reference to the pay fixed for three Section Officers

of the Ministry of^ Surface Transport, namely S/Shri Mange

Ram, P.S.Aggarsal and 3,5. Bhatia uho uere regularly promoted

as Under Secretary from 30.1 .1 987.

2. The respondents had wanted the salary particulars for

considering the question of stepping up of the pay of the-

applicant. These particulars have now been furnished by the

applicant in the MA ^^de Dy,No,7980 dated 11.10.95. The
prayer contained in the MA, uhich is not opposed by the learned

counsel for the respondents, states that the OA filed for

stepping up of pay with reference to Shri P. K.Malhotra may

be treated as uithdraun and the respondents may be asked to

consider the applicant's case for stepping up of pay uith

reference to the pay of Rs.3625 fixed for Shri P.S.Aggarual

with effect from 30;1.8?.

3, The learned counsel for the respondents has no objection

to this relief being referred to the respondents for conside

ration of the stepping up of the applicant's pay vis-a-vis Shri

P.S.Aggarual uith effect from 30.1.87 in the light of the

particulars of pay sought for and furnished_by the applicant.

The respondents are directed to consider this matter of stepping

up of the pay- of the applicant vis—a—vis Shri Aggarual uith

utmost expedition not exceeding three months from the date of

receipt of a certified copy of this order. Uith this direction,

the OA is disposed of. iHe" MA and OA are disposed of accordingly
uith the aforesaid direction.

4. The applicant is given liberty, if he is still aggrieved,

to approach the Tribunal after the disposal of his representation

by the respondents in the light of the above /^a^ection.

(B.K. Singh)
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